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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF 
HON’BLE NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 65/2019 IN RE: 

GOPESHWAR NATH CHATURVEDI VERSUS U.P. POLLUTION CONTROL 
BOARD AND OTHERS 

*** 

 

Introduction 

The Hon’ble NGT had taken up this case on several dates 17.05.2019, 30.10.2019 and 

03.09.2020 to review the compliance of the order of the Hon’ble Supreme Court dated 

23.09.2013 in SLP (Civil) No. (s)  295/2011- M/s. Manoj Mini Rice Mill & Anr. Vs. State of 

U.P. &Ors, directing implementation of the order of Division Bench of the Allahabad 

High Court, dated 13.08.2003 in Smt. Mithlesh Jain Vs. State of U.P. & Others (2003(6) 

AWC 4742, for shifting the industrial activities from the residential areas in the State of 

Uttar Pradesh for protection of environment. In its last order dated 03.09.2020 the 

Hon’ble NGT had  considered the report of the Oversight Committee dated 28.08.2020 

and stated that “From the above report, it appears that the State has failed to comply 

with the order of the Hon’ble Supreme Court passed 7 years ago, inspite of various 

further orders of this Tribunal requiring such compliance”.  

 Environmental pollution caused from the industries has many associated health 

effects on the nearby inhabitants. This association has been reported in several 

epidemiological studies between  environmental  pollution  and  various  health  

conditions  in  individuals  residing  in  industrial  complexes. A study was 

conducted to  evaluate  the  effects  of  pollution  from  industrial  complex  on  

human  health,  living near national industrial complexes in Korea. In the study it 

was observed that among residents of the industrial complexes, the prevalence 

of acute eye disorders was approximately 40% higher (OR, 1.39; 95% CI, 1.04 to 

1.84) and the prevalence of lung and uterine cancer was 3.45 times and 1.88 
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times higher, respectively, than those among residents of the control area. This 

study showed that residents living in the vicinity of industrial complexes have a 

high risk of acute and chronic diseases including respiratory and allergic 

conditions1. 

 In the growing industrial clusters and rapid urbanization the need of the hour are 

‘eco-collective efficiency’ for the industrial clusters1 and industrial ecology and 

development of ‘eco-industrial parks’. Industrial Ecology (IE) considers the 

economic systems in analogy with the biological systems and proposes 

approaches and solutions aimed at achieving environmental, economic and social 

benefits2. 

The Hon’ble NGT in its latest order dated 03.09.2020 with regard to shifting of industries 

in residential areas in UP had endorsed the recommendations of the Oversight 

Committee which had proposed  “that the compliance affidavit should mention not only 

about Mathura but also about shifting of industries from residential areas throughout 

the State of Uttar Pradesh. Compliance affidavit does not appear to have been filed by 

the State so far in this regard by the Chief Secretary, UP. The Committee is also not 

aware of any institutional enforcement mechanism set up by the State in this regard. 

Incidentally, the subject of town planning, and preparation and enforcement of Master 

Plan in the State of Uttar Pradesh, unlike other States, is looked after by the Housing 

Department, which is separate from Urban Development Department. The Committee is 

not aware of any steps taken by the Housing Department to review the existing master 

plans in the light of NGT orders. The Principal Secretary, Housing may review the Master 

Plans of all the major cities and make adequate provisions in the Master Plans for 

ensuring that such activities do not take place within the residential areas. The Chief 

Secretary may file his compliance affidavit as directed by the Hon NGT.” 

                                                           
1
Volume: 33(1), Article ID: e2018004, 8 pages link: https://doi.org/10.5620/eht. 

2
http://dx.doi.org/10.1016/j.jclepro.2016.05.051 
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The recommendations given by the Oversight Committee were as follows: 

 Regarding Mathura: 

i. In Gaur Industrial Area, the proposal of CETO on PPP basis may be pursued 

actively. 

ii. The pending work of drainage maintenance in Gaur Industrial Area should 

be completed within a month by MVDA. 

iii. There needs to be improvement in MSW Management of Gaur Industrial 

Area by Nagar Nigam. 

iv. PWD should repair the potholes in the Gaur Industrial Area Road within a 

month. 

v. UPPCB may ensure cent percent compliance of pollution abatement 

measures and realise EC from non-compliant units. 

 Regarding State: 

vi. The Principal Secretary, Housing may review the Master Plans of all the 

major cities and make adequate provisions in the Master Plans for 

ensuring that such activities do not take place within the residential areas. 

vii. Instead of leaving it to every Development Authority to make separate 

provisions in their master plans, Model Bylaws could be prepared by the 

State Government and directions could be issued by the State Government 

to all the Development Authorities to adopt them.  

viii. The provisions could include a ban on opening new industries in the 

master plan area of the Authority, provision of relocation of existing 

industries in that area and provision of a standing enforcement 

mechanism which may have representation from other departments like 

Power Department, Pollution Control Board, Industries Department and 
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Urban Development Department to increase the efficacy of this regulatory 

mechanism.  

ix. In fact, provisions could be made for a no-residence buffer zone in future 

industrial area to obviate such situations of residential areas developing in 

the vicinity of industries. 

x. What other steps have been taken in the State to enforce the order of 

Hon’ble NGT in this regard? 

 

Minutes of the meeting 

The Oversight Committee reviewed the progress of work in this case on 11.01.2021. The 

RO, UPPCB Mathura had presented the following compliance: 

 

S.No. Directions Action taken 

1 Status of installation of 

ETP & CETP 

Now the industries are taking precautions and taking 

necessary steps to operate existing ETPs properly.  

Industries are also going to add additional treatment 

units such as Activated Charcoal Filters and Sand 

Filters etc. The industries are maintaining existing ETPs 

as per discharge norms and also submitting reports 

from NABL accredited laboratories. As per NGT order 

and CPCB directions, Gaur Kendra Industrial Area 

Association of Mathura Metallurgical Industries, Gaur 

Kendra has proposed CETP on PPP Model.   

2 Status of treatment 

and disposal of ETP 

sludge 

Now 36 industries, which have shifted their plants to 

designated industrial areas are collecting the sludge of 

ETP properly and sending the sludge to TSDFs of M/s 

Bharat oil Ltd and M/s Ramkey Enviro Ltd, Kanpur 

3 Status of maintenance 

of logbooks water 

consumption, effluent 

The industries have maintained logbooks to keep the 

records of consumption, effluent discharge, sludge 

disposal and chemical utilization in their units. 
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discharge, sludge 

dispose of and 

chemical utilisation in 

unit 

4 Status of installation of 

ACF Activated Charcoal 

Filters) and MGF Multi 

Grade Filters) to 

improve the quality of 

discharge effluent. 

As per the directions of Hon’ble NGT based upon the 

recommendations of CPCB, 26 units have installed ACF 

and MGF and 16 units are under process of 

installation. Pictures of the inspection done on 

16.01.2021 are annexed as Annexure 1. 

5 Status of installation of 

APCS (Air Pollution 

Control System) with 

wet scrubber to ensure 

emission of particulate 

matter within the 

standard limits through 

stack. Status of stack 

monitoring facility  

Taps, Cocks and other Bathroom fittings 

manufacturing units need to install proper APCS with 

wet scrubbers. The RO UPPCB, Mathura had issued 

notice to such units. The industries have started work 

on installing these APCS. 

6 Road maintenance of 

Gaur Industrial Area 

For the road maintenance work, RO UPPCB Mathura 

had issued notice vide letter dated 06.01.2021 to PWD 

for necessary action. Pictures are annexed as 

Annexure 1. 

7 Status of collection 

treatment and disposal 

of Solid Waste and 

Municipal Waste of 

whole Gaur Industrial 

Area 

RO UPPCB Mathura had issued notice vide letter dated 

06.01.2021 to Nagar Nigam Mathura for necessary 

action. Nagar Nigam Mathura has to collect Solid 

Waste and Municipal Waste of whole of Gaur 

Industrial Area and send it to Municipal Solid Waste 

dumping ground.  

8 Status of Drainage 

Maintenance in Gaur 

Industrial Area 

Drainage maintenance work is in progress by MVDA. 

RO UPPCB Mathura had issued notices vide letter Ref. 

No. 930/H-89/2021 dated 06.01.2021 to Jal Nigam and 

Ref. No.-1136/H-89/2020 dated 22.01.2020 to MVDA 

respectively for necessary action. Pictures are annexed 

as Annexure 1. 
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9 What is the current 

work progress 

regarding shifting the 

industrial activities 

from residential area in 

the entire State of U.P. 

What is the status of 

survey for shifting of 

industrial activities 

from residential area. 

No information has been provided in this regard. 

10 Status of imposition 

and recovery of EC 

from 

defalting/noncompliant 

industries 

On 06.01.2021 progress of road construction, cleaning 

and construction of nala was inspected.  
 

Due to COVID-19 most of the industries remained 

closed during March to October and some industries 

are closed due to financial crisis. Notice was issued to 

the concerned departments and industries on 

06.01.2021. 

 

 

A copy of compliance report received from RO, Mathura, UPPCB is annexed as  

Annexure 2. 

 

This committee in its meeting conducted on 11.01.2021 expressed its dissatisfaction 

with the progress of work presented. It directed RO, Mathura to conduct a field 

inspection of the Industrial area supported by photographs and submit a report. In 

compliance to the directions of Oversight Committee, RO, Mathura conducted a survey 

on 12.01.2021. The details of the survey are as follows: 

 In the Gaur industrial area there are total 35 small industrial units of taps and 

cocks, nickel/silver plants, dhol and vibrator manufacturing industries. 

 Industries have done technology up gradation of ETPs by adding Activated 

Charcoal Filters, Automated Dozers and Multi Grade Filters.  

Inspection report is annexed as Annexure 3. 
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Recommendations 
 

In view of the above we recommend as follows: 

 

1.  Oversight Committee feels that so far very little compliance has been done 

regarding up-gradation of ETPs. In general, the implementation progress is very 

slow.  UPPCB needs to continuously monitor the progress and increase 

enforcement in cases of non-compliance. 

 

2. The work of construction of CETP has not started yet. It was informed to this 

committee in its meeting on 23.01.2020 that proposal has been prepared on PPP 

Model and it was directed that CETP should be installed within next three 

months. However till date no progress has been made in this regard. CETP may 

be installed in a time bound manner failing which the industrial area may be shut 

down.  

 

3. The compliance of the concerned departments is also not forth coming.  UPPCB 

may review the compliance and issue EC in case of non-compliance without any 

further delay.  

 

4. The State Government  may be directed to prepare a plan for construction of 

‘eco-industrial parks’ in which the existing industries should have a symbiotic 

relations with each other i.e waste of one industry can be a raw material for 

another industry. There should be proper waste treatment facilities in all the 

industrial areas. Industries Department should incorporate it in their Industrial 

Policy. No new industrial areas be permitted without CETPs. Existing industrial 

areas should be given fixed timeframe to construct CETPs failing which they be 

shut down. UPSIDA be asked to make immediate provisions in their Industrial 

Areas. Suitable provisions be made in Industrial Policy for Private Industrial Parks.   

 

5. UPPCB may also look into the possibilities of creating buffer zones around the 

industrial areas so that the effects of waste or accidental industrial spills etc can 

be minimized on the local population.  
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6. 6 Housing Department should make provisions in Urban Master Plans banning 

new industries in residential areas, shifting of existing industries away from 

residential areas. Power Department, Pollution Control Department, Industries 

Department and Urban Development/ Housing Department may be part of a 

standing mechanism to execute these shifting plans.  

 

The Member Secretary, UPPCB is directed to send this report to the Registrar General, 

National Green Tribunal, Principal Bench, New Delhi for placing the same before the 

Hon’ble Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for 

necessary action. The report also be uploaded on the website of the Committee.      

20-01-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY       

20-01-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

January 20, 2021 
 

Annexures: As above 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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As per the N.G.T. order and  CPCB direction Technical Up gradation of E.T.P.  Plant is 

done in these Industries. Inspection dated 06.01.2021 Gaur Kendra, Industrial Area, 

Mathura 
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